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12.30 hrs, “Subject to the provisions of these

rules, a motion for an adjournment

RE. ADJOURNMENT MOTION— of the business of the House for the

Contd, purpose of discussing a definile mat-

ALLEGED HANICUFFING OF ROHTAK
MEeDICAL COLLEGE STUDENTS

SOME HON. MEMBER 7rose—

MHR. SPEAKER: 7You can raise
them at the time when the matter
comes up. You cannol do it now.
{Interruptions).

Now, Statement by the Minister.
He is making a very important state-
ment.

SHRI VASANT SATHE (Akola):
Sir, ] am on a point of order,

MR. SPEAKER: The matter is
under my consideration. You gave
me only this morning.

(Interruptions)

SHRI VASANT SATHE: I gave
notice of an adjournment motion. You
say ‘Yes’ or ‘No. The adjournment
motion must be decided on the same
day.

(Interruptions)

MR. SPEAKER: 1 have already
said the matter is under my considera-
tion.

SHRI C. M. STEPHEN (Idukki):
There is an elementary thing that I
want to .raise.

SHRI VASANT SATHE: You have
to give the consent or say ‘No’. You
cannot take time like this.

1

MR. SPEAKER: I have said that I
got it about 10.30 a.m. The matter is
under my consideration. (Interrup-
tiors). T have before me the Call
Attention notice, I have before me the
adjournment motion and I have before
me the matter under Rule 377. That
is all under my consideration

(Interruptions)

SHRI A. BALA PAJANOR (Pondi-
cherry): T am on g peint of order.
Please see Rule 56 which says:

ter of urgent public importance may
be made with the consent of the
Speaker.”

Only your consent has to be given.
What is your time limit?

Please see the next rule, Rule 57,
which says:

Notice of an adjournment motion
shall be given before the com-
mencement of the sitting on the
day on which the motion iy pro-
posed to be made.”

The notice for the motion has been
given prior to the sitting of the day.
(Interruptions). I am well within
the rules. You have anly one option—
to glve your consent or say, ‘No’, for
whicli if you require time, then Mr.
Ravi has given notice four days
before about this mailter with photo-
graphg and the entire House is with
ong voice and you say You Trequire
time. T am not prepared to....{In-
terruptions). It is ap important and
serious matter. You have no other
option to say anything. (Interrup-
tions). When the C(all Attention
notice is given by Mr. Vayalar Ravi
you can say this, But when the
notice of an adjournment motion is
given on the same subject, you can't
say this. This is a very very serious
matter, (Interruptions), Mr. Mava-
lankar has correctly expressed our
feelings, Now you have got limits-
tions under Rules 56 and 57. Please
explain to thig House how you have
postponed it, Because thjs matter
wag brought by Mr., Vayalar Ravi...

MR. SPEAKER: You seem to be
putting me in the dock.

SHRI A. BALA PAJANCR: No, no.

MR. SPEAKER: You see the rule.

SHRI A. BALA PAJANOR: You
wanted a clarification from Mr. Sathe
as to how the Central Government is
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responsible. That is the technical
ground you wanted to take in regard
to this adjournment motion. Mr.
Ravi has given the Call Atten-
tion notice 4 days back. The
technicality of that is being taken
up. You can’t brush aside such
a matter. It is g very seriousz matter
touching the youth of the country,
the cream of the country. What is
the important mattier that we are
discussing? The student unrest.
(Interruptions) If you are not going
to cooperate with us in this matter,
T don't think you can save this coun-
try. So you have to cooperale wilh
us.  You have to preside over this
House in a very honourable fashion,
not like this.

MR. SPEAKER: I heard all of you
now.

SHRI A. BALA PAJANOR: No, Sir,
It is a matter touching the youth of
this country. We are to discuss the
student unrest in the medical college.
‘We have to discuss here the student
unrest. Is it only for discussion that
we are discussing?

SHRI C. M. STEPHEN: I want to
make a submission with regard to pro-
cedure. When adjournment motions
are given, you will kindly appreciate
that adjournment is an extraordinary
measure for the adjournment of the
business of the House. We give the
motion saving that the business of the
House on such and such dale be ad-
journed for discussion of a particylar
matter. There is no meaning in your
saying that this matter will be con-
sidered and a deecision would be given
in due course. Three courses are
open to you under rule 60—you can
reject it and inform the Member con-
cerned, or you can give the consent
and ask the Member to ask for the
leave of the House or, thirdiy., under
the proviso to rule 80, if vou are in
doubt, about ihe facts, circumstances
and all that, you can rend the motion

here, usk the Member concerned to
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make a statement here and ask the
Minister concerned to give a reply and
then reserve your ruling. This you
can do. But to say “I amm reserving
it for consideration” is a provision
which is not contemplated in the
Rules of Procedure. as far as adjourn-
ment motion is concerned. I may also
submit that this matter, whether in
the form of Calling Attention, or
under rule 377, by a large number of
Members has been pending before you
for the last three or four days. Now
it has come in the form of an adjourn-
ment motion. So, the decision has to
be given on the same day. You can
either reject it, or allow it, or hear
both sides and keep pending for deci-
sion by you; you cannot have a dis-
cussion, in the chamber and all that.
There is no other course available to
you except these three courses, Qther-
wise, an adjournment motion has no
meaning at all An adjournment
motion is given notice of, because of
the urgency of the matter. This is
what I want to submit for your con-
sideration.

SHRI VASANT SATHE: Under rule
58....

MR. SPEAKER: You do not allow me
to reply to the point raised by the
Leader of the Opposition.

SHRI VASANT SATHE: I will only
add this. If you want to reject the
adiournment motion, you have fto
follow rule 58, which says:

“The right to move the adjourn-
ment of the House for the purpose
ol discussing a definite matter of
urgent public importance shall be
subject to the following restrictions,
namely:—"

Then seven conditions have been given
(i) to (vii). That means, you have to
restrict it only to these, and not 1o
anything outside. As long as it falls
within these rules you, in your wis
dom, will allow the adjournment
motion provided it s a matter of
urgent public importance.
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SHRI KRISHAN KANT (Chandi-
garh): Sir, 1 want to raise point of
order.

MR. SPEAKER: Everybody raises it
twice or thrice. I have hearq you.
There is no point.

SHRI NATHU SINGH (Dausa): I
want to raise a point of order.

MR. SPEAKER: I have heard jyou.
What is it that Shri Balbir Singh wants
to say.

M amEre fag (SifrargT)
oAy FRIEE, I aAw gz & R a3
ez groe & A7 A FF IUT 2.
N arg g3 I AN T
g g F § I § fagia oaaEr § e
fer &.... (sd=9id)

MR. SPEAKER: That is not a point
of order. Do not record anyihing.

(Interruptions)***

SHRI NATHU SINGH: Sir, I rise on
a point of order?

MR. SPEAKER: What is your point
of order?

st amq fag : woms wEIE, #E
W afsqs SFQIER FTAAAT I AT E,
FIEF AT EIZN § For & gw et
W@ AR E | TG AT T AW FT
I @, TWH ST §FR W TF
wm g, sa s fRerr g 1 safag
@ WS §, I9 Ig {IWAT qIT A q7
 FrE gesHAT R @&FR g,
a1 Ffa wEv &FR FIf9Q | T
WY ¥ W9 W Afew W@vEw W
T 7T FFd § | ag amen @fs
T qER ¥ waEfuw g, gafAg
T -UsWALE HITH A AT AFAar
wifs gawr fed@a omasr oo &
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[T 9 1 gg A1 few A R
Fife wdwm 71 A A 3AE A
qAT FHifF USq AGFT W 9H o
W g | 13fag g8 I uF mE
feermm g1 =1few |+ smEr o
TR | ’

MR. SPEAKER: It has been con-
tended that there are only three courses
open to the Speaker in the matter of
an adjournment motion. Generally
speaking, this is the correct position
in law. But it has been held by my
predecessors—and I agree with that
conclusion—that there are occasions
when the Speaker may urgently re-
quire some more information before
dealing with the adjournment motion.
This is a well established practice of
this House and it is on that basis that
I have called for certain information.
The matter will be immediately looked
into. But I do not accept the conten-
tion that the Speaker has no jurisdie-
tion at all to take some time for con-
sidering the matter.

Now we go to the statement by the
Minister of External Affairs.

S5t Wt T et (Aq)
197 & HeaeTa AVT UF qTET FT TN
¢ | qaATaR OF aaTg ¥ § eqrATReer
FT Afeq AUF AT AT /E | @
gATERI AW F T A fiu

M E ) ag e fagr § aaiRgR
Faqagdd | Tg ATHA aTg A

¢ | z§ = fasd & @I A
A qIA A AWA | ST JAfe@r F;T
Fgr a1 % wEt o7 gfvemt o qow
X & &1 ware @ ST @, 1 &
FY A T FA & AT ITRT 92 faar
srar & afrw J7 Sae Jr § 9§
SRy AT 2FAT W FA § AT gART
¥® TEr og@T ...

***Not recorded.
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weas WPRT A |@EET ATH
HTET FE & | ATIET AfAw wew
Fw @ mr g | mwy gEa Aifew
7 g

st A TR ANEY : F fgaT 9T )
g9 08 & |

weqer WP : IAFT HfgsT FT |
TE targe W WET T l

Y gAY T AWE 0 aE AR F
a1, WA F qAA a1 Jg IS
§ afga &1 @i Jw g, 3 faw
oG, g7 7eF fIE ag, w}T F IEA
af a% 7 &1 A AT T & |

werR WEWRT - g8 @iz AR
T A ¥

N W S S g (R )

O ux wEEdr F1ogwW g |
faram sa ¥ ag wrwatEd fzar mr

a1 f 99 @a ¥ w97 qarg § e
fadas O G9T K W7 ST09T

MR. SPEAKER: It has already been
introduced. It is coming up.

TR W qAR IRt
QAT T OVET FL .

MR. SPEAKER: Don't record.
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12.45 hrs.

STATEMENT RE. RECENT CONFER-
ENCE OF FOREIGN MINISTERS
OF NON-ALIGNED COUNTRIES.
HELD AT BELGRADE

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, as Honour-
able Members are aware, the Confer-
ence of Foreign Ministers of Non-
aligned Countries was held in Belgrade
from 25—29 July, 1978. Though the
25-Member Coordinating Bureau of
the Non-Aligned Countries had met
twice at Foreign Ministers' level first
in New Deihi in April 1977 and in
Havana in May 1978. this was the first
meeting of the Foreign Ministers of
all the Non-aligned countries since the
Fifth Summit Conference held in
Colombo in 1976. An important high-
light of the Conference was the in-
augural address delivered by Iis Ex-
cellency Joseph Broz Tito, the Presi-
dent of the Socialist Federal Republic
of Yugoslavia.

86-member countries of the Maeve-
ment, 10 countries and 12 organisa-
tions with observer status as well as 9
countries with guest statug attended
the Conference. Djibouti was admitted
as a new member and Pakistan and
San Marino as guests. Welcoming
Pakistan as a guest, we expressed the
hope that it will go on to detach itself
from the military alliance system. In
my statement at the Conference, I also
stated in general that while welcom-
ing nations who seek association with
the Movement, we expected them to
move on rapidly to repudiate totally
their dependence on military blocs and
multilateral military alliances.

India was unanimously elected as a
Chairman of the Political Committee.
India also presided over the Drafting
Committee set up by the Political
Committee to finalise the Political De-
claration. I also utilised the oppor-
tunity for talks on bilateral as well as

**Not recorded.



